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Surt AMOLAKH CHAND: May I
know, Sir, whether because of these
rules, the cargo-carrying capacity of
Indian Airlines Corporation is not
being fully utilised and if so what
steps are taken to utilise it to the full
capacity?

sart AHMED MOHIUDDIN: Every
effort is made to utilise the cargo-
carrying capacity in the 1.A.C. planes.
As for non-payment of compensation
being a cause for non-utilisation, I
cannot assert that.

Surr B. K. P. SINHA: May I know
whether under the Common Law of
contracts and Tort, they are not liable
to pay compensation as common
carriers?

SHrt AHMED MOHIUDDIN: That is
a very complicated legal question and
if the hon. Member will read the
Statement I have laid on the Table,
he will see there that the LA.C. does
claim that it is not a common carrier.

FINANCIAL  ASSISTANCE GIVEN  BY
CENTRAL GOVERNMENT FOR DMAHI
RIVER SCHEME

*534. Sart DAHYABHAL V. PATEL:
Will the Minister of IRRIGATION AND
PowEer be pleased to state the amount
of financial assistance so far given by
the Central Government to the Gov-
ernment of Bombay for the Mahi River
Scheme?

Tae DEPUTY MINISTER or IRRI-
GATION anp POWER (Smrr J. S. L.
Hatur): Central assistance to the
Government of Bombay was given
for financing the Miscellaneous Deve-
lopment Schemes sponsored by the
State Government and approved by
the Planning Commission. The assis-
tance was intended to meet the ex-
penditure on the Miscellaneous De-
velopment Schemes of the State as a
whole and no portion thereof was ex-
clusively earmarked for any particu-
‘lar scheme or set of schemes.

Surt  DAHYABHAIL V. PATEL:
js the amount? And does the hon.
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Minister consider a major scheme like
the Mahi Scheme one of the miscel-

laneous schemes in the State of
Bombay?

Surr J. S. L. HATHI: It is not for
the Irrigation Ministry to consider
whether it should be financed under
the Miscellaneous Development
Schemes or as a particular scheme.
The State’s resources as a whole are
taken into consideration and then
financial assistance is given to the
State. This has been given from the
Miscellaneous Development Fund.

SHRT JASWANT SINGH: Is this the
practice followed in all the other
States also? Or is a particular

scheme chosen for assistance from the
Centre?

Surr J. S. L. HATHI; There ar¢
different ways in which financial
assistance is given. In the case of

certain schemes, grants are given as
in the case of the Grow More Food
schemes. There are certain schemes
for which particular loan assistance is
given as for example the multi-pur-
pose schemes like Bhakra. D.V.C. and
so on. There are certain other
schemes for which no earmarked
allocation is made, but it is given ad
hoc as for miscellaneous development
schemes. This is the practice follow- -
ed in all the States.

Sarr V. K. DHAGE: But what is
the amount that has been sanctioned

for this miscellaneous development
scheme?

Surr J. S. L. HATHI: So far as the
Bombay State is concerned, in 1957-58,
the amount sanctioned for 1957-58 is
Rs. 800 lakhs.

Surr V. K. DHAGE: What are the
various items in this Miscellaneous
Development?

Surt J. S. L. HATHI: There are
different development schemes includ-
ed in the Plan. It is a long Ilist.

Surr V. K. DHAGE: But what is the
exact amount that is considered by
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the Government of Bombay as being
necessary for the purpose of this Mahi
scheme?

~ Sumi J. S. L. HATHI: It is for the

‘State Government to see what it has

‘to spend from this loan assistance
yv_ljgiqh the Central Government gives
1

PR

Mr. CHAIRMAN: How much is |

allotted for the Mahi scheme by the
Bombay Government? That is the
question. N -

Surr J. S. L. HATHI: I can give
"the actual expenditure year-wise
which the Bombay Government has
spent. They have spent Rs. 128'94

lakhs on the Mahi scheme in 1957-38; |

Rs. 24044 lakhs in 1956-57 out of a
total of Rs. 370 lakhs given to them.
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4[SETTING UP OF HAND PUMPS AND
DIGGING OF WELLs IN NEw DELHI
MunicipAL COMMITTEE AREA

*535. SHRI NAWAB SINGH CHAU-
HAN: Will the Minister of HeaLTH
be pleased to state:

(a) whether it is a fact that the
New Delhi Municipal Committee have
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prohibited the setting up of hand
pumps and the digging of wells at
public places within its jurisdictiom;
and

to destions

(b) if so, how many wells and
pumps were closed since that prohi-
bition?]
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t[Tue MINISTER or HEALTH
(Surr D. P. KARMARKAR): (a)
Yes, Sir.

(b) 61 wells and one hand pump
have been closed since July, 1936
when the necessary power to prohibit
the setting up of hand pumps and
digging of wells at public places was
vested in the New Delhi Municipal
Committee.]
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The balance of 45 wells which are
used at present are most of them in
the labour bustees, which can be

] >English translation.



